IN THE CENTRAL ADMINISTRATIVE ’I‘RIBUNAL: HYDERABAD BENCH.
| AT HYDERABAD

0.A. No., 1541 of 1997
Date of Decision:
18th November, 1997

BETWEEN:

J. Pochaiah ... Applicant

AND
The General Manager,

Ordinance Factory Project,
PO. Eddumailaram,’

" Dist. Medak (A.P.) - 502 205, . ++  Regpondent

-~

Counsel for the Applicant: Mr. P.;Ki§ﬁ6fé.§§b-'

Counsel for the Respondents: Mr. N.R. Devara]

CORAM 3

THE HON'BLE SRY H. RAJENDRA.PRASAD: MEMBER (ADMN.)

ORDER
(Per Hon'ble Sri H. Rajendra Prasads Menber (Admn.)

Hear@ Mr. Phaniraj for Mr. P. Rishoke Rad on behalf

of the applicant and Mr. N.R. Devaraj for the Respondents.

The facts of this case are nearly identical to

OA 1542/97, which has béen disposed of by a separate order

today. The actual position as'regards sponsorship oy the

employment exchange, the number of lists s0 sponsored and
the nurber of vacancies arisen, the number filled up and
the number of candidétes in the waiting list have all been .

indicated fully in the said 0.A. It would not be necessary

‘to repeat those facts.
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The following direction is issued afgqr-taking

into consideration the pleadings at the bar and the facts as

cpnpained in the records-

The Respondents shall permit the applicant,:J, Pochaiah,

to appear for the interview scheduled to be held on 25.;1.1997

His name figures at Sl. No.11, as claimed,
in the Ist 1ist sponsored by the employ-

ment exchange, and

The Respondents are otherwise satisfied
about the applicant's eligibility ‘and
entitlement on the basis,of-documents
stated to have been produced by him

on 17.10.1997.

The applicant Shaii be free to reagitate his

grievance in case hg happens to be aggrieved by the
fihal decision of the Respondents. The samg..if brought

before this Court, will be dealt with on mer;té.

Thug the 0.A. is disposed of.
A M

‘

'.___——l_"

(H. RAJENDRK PRASAD)
. MEMBER(ADMN.) -

:

Date: ._18th _Novembex, 1997 _ . T ;“,,@vg

Dictated in the open cour
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O.A. 1541/97 & 0.A.1542/97.

To
1.

The General ﬁanager,
Crdnance l'actory Project,
PO Edc¢umailaram, Dst.Medak (A.P,)205.

One
Ornic
ne
One

One

pVm.

copy to Mr.P.Krishna Rav, Advocate, CAT.Hyd.
copy to ML .N,K.[evraj, -r.CG8C. CAT.Hyd.
copy to HHEP.M.(A) CAT.Hyd.

copy to D.R.(A) CLT.llyd,

COpy Spare.
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TYPED BY: - CHECKED BY:
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. IN THL CENTRAL ADMINISTRATIVE TRIBUNAE
HY DERABAD BENCH AT HYDERABAD Ei
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' THE HON'BEE MR.JUSTICE.

THE HON'BLE MR.H:RAJENDRA PRASAD :M(a -
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‘Admitte_d and In’éerim directions issued,
Allowed

Disposed of with Directions,

R

- Dismissed, '1
Di smji syed as~withdrawn.
Dismfissed for default
Ordefed/kRe jedted
. | . o . _No.oxder-as.._dto_;cogcs::--_ o —
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